FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SRS LIMITED

1. NAME OF CORPORATE DEBTOR SRS Limited

2. DATE OF INCORPORATION OF CORPORATE DEBTOR _ |29-08-2000

3. |AUTHORITY UNDER WHICH CORPORATE DEBTOR IS | Registrar of Companies — Delhi
INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NO. / LIMITED LIABILITY L74999HR2000PLC040183
IDENTITY NO. OF CORPORATE DEBTOR

5. IADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL| SRS Multiplex, 2nd Floor, City Centre, Sector-
OFFICE (IF ANY) OF CORPORATE DEBTOR 12 Faridabad, Haryana — 121007

6. DATE OF CLOSURE OF INSOLVENCY RESOLUTION|14.10.2019
PROCESS

7. LIQUIDATION COMMENCEMENT DATE OF|{15.10.2019
CORPORATE DEBTOR

8. NAME AND REGISTRATION NUMBER OF THE Ashok Kumar Gulla
INSOLVENCY PROFESSIONAL ACTING AS LIQUIDATOR IBBI/IPA-003/IP-N00024/2017-2018/10174

9. IADDRESS AND E-MAIL OF THE LIQUIDATOR, ASIRBSA Restructuring Advisors LLP, 2 Floor,
REGISTERED WITH THE BOARD IAPL House, 23, South Patel Nagar, New Delhi
—110008

Email ID: ashok.gulla@rbsa.in

10. |ADDRESS AND E-MAIL TO BE USED FOR[RBSA Restructuring Advisors LLP, 2 Floor,

CORRESPONDENCE WITH THE LIQUIDATOR IAPL House, 23, South Patel Nagar, New Delhi
—-110008
Email ID: ip.srs@rbsa.in
11.  |LAST DATE FOR SUBMISSION OF CLAIMS 14-11-2019

As per Regulation 12(2) of Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016,
the stakeholders of Company can submit their claims or update their claims submitted by them during the
corporate insolvency resolution process, as on the liquidation commencement date. The prescribed claim
forms are available at www.ibbi.gov.in and also at website of SRS Limited i.e. www.srsparivar.com.

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has ordered the
commencement of liquidation of the SRS Limited on 15.10.2019.

The stakeholders of SRS Limited are hereby called upon to submit their claims with proof on or before
14.11.2019, to the liquidator at the address mentioned against item No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means. )

Submission of false or misleading proofs of claim shall attract penalties.

: ’ Ashok KumanGulla
__Liguidator of SRS Limited

Sy e

Date: 15.10.2019
Place: New Delhi



